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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
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ORDER DATED 08-05-2002,

In this case, the Applicant has raised
medical claim,which has nct yet beeR paid to him'
as alleged.Several obj ectians have been raised by
the Responderits which need a clese verificaticn,
In the said premises, having heard the counsel for
the Applicant and Mr.U,B,Mohapatra,learned Addl.
standing Counsel (Central) appearing for the
Resé;bndents,this Oricinal Applicatien is disposed
of with a direction to the Respondents to veri fy
the medical claims raised by the Applicant and pay
his dues,as due and admissible, within a pericd of
three months hence,The Respondents need te give
e opasa ﬁj reasons for not accepting anypart of the claims'
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Sy &N kﬁ»&\\:& raised by the Applicant,

s with the above observations and directicns,
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ot this OA is dispesed of,No costs.
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